LOK SABHA DEBATES

LOK SABHA

Priday, December 20, 1874/
Agrchayana 29, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mn. SrEaxer in the Chair)

ORAL ANSWERS TO QUESTIONS
Ceiling on Gold and Gold Ornaments

+

*565. SHRIMAT]I SAVITR]
SHYAM:

SHRI ONKAR LAL BERWA:

Will the Minister ot FINANCE be
pleased to state:

(a) whether Government propose
fo fix gome cefling on keeping of
Gold and Gold ornaments by an
individual or a family;

(b) if s0, the salient features there-
of, and

(c) when and how it is likely to
come into force?

THE MINISTER OF STATE IN THE
MINIVIRY OF FINANCE (SHR!
PFANABS XUMAR MUKHERJEE): (a)
to (c). There is & proposal made to
Gumernment to  impose g cmhing on
Private phswsssion of gold ornarents
and arfitlesd. But there are consitu-
tional amd administeative difficulties
in impositig foch & celling The mat-
::nii uSHéF Siistderation of Govern:
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SHRI PRANAB KUMAR MUKHER-
JEE: The hon, lady member has sug-
gested that some ceiling should be im-
posed on the ornaments and posvession
ol gold. Already 1n my reply } have
said that a proposal is under the con-
sideration of the Covernment But
at the same time, there are some
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difficulties, both administrative and
constitutional in imposing such a
ceiling. All these matters are under
the examination of the Govarpnaend.
About the quantum of gold, how much
of it wasg purchased by black money,
etc., I do not know whether it is quite
relevant to this,
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SHR1 PRANAB KUMAR MUKHER-
JEE. The ceiling in 1968 per family
was 4000 grammes per family and
2,000 gm per individual This 1s not
primary gold; this is gold used in
ornaments But regarding the actual
number of people who have filed re-
turns, for that specific question, I
would require notice.
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SHR] PRANAB KUMAR MUKHER-
JEE- There is no question of creating
any panie. It has been clearly ex-
plained that the proposal came to the
Government but there are certain
dificulties and in reply to the main
question I have already stated that.
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SHRI PRANAB KUMAR MUKHER-
JEE 1t 1s difficult to quantify and say
the time.

SHRI R. S, PANDEY: A very im-
portant question was put by the hon,
lady Member with reqard to ceiling
on gold. May I «know whether Mr.
Mohan Dharia once upon a time moot-
ed the idea that per family the ceil-
ing might be 10 tolas and may I know
whether the Goverament hag taken
steps to impose the ceiling and bring
in a Bill m the House?

SHRI PRANAB KUMAR MUKHER-
Jee Then Member referred to Shri
Mohan Dharia's suggestion 1 have
already said that this que:tion as well
as other proposals which he gave were
under consideration. There are cer-
tain difficulties in implementing that
proposal and that is why it is under
detailed examination,

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): May I
add that gold is a very sensitive ques-
tion, particularly with regard o
ladies ] am glad that an hon. lady
Member has taken a very so-called
progressive view “ut there is a good
deal of opposition particularly from
the women section with regard to the
celling... . (Interruptions) We have
to take note of that before taking any
decision 1n regard to the imposition
of ceiling. All these aspects will be
taken into consideration before a final
decision is taken on this,

SHRI N. K. SANGHI: May I know
when the Gold Control Act was first
brought in the country only five tolas
of gold could be kept and the rest had
to be surrendered to the Government?
Hag that been repealed?
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SHRI C, SUBRAMANIAM: Even
now nobody is entitled to keep any
quantity of primary gold. That is
prohibited, not even five tolss of pri-
m gold. With regard to ornaments
my hon. ladies colleague gave the
ceiling with regard to declaration.
Even then thete is no ceiling with
regard to possession; beyond a cerioin
ceilihng a declaration will have tp be
made,

PROF. MADHU DANDAVATE: The
hon. Minister in hisg reply to the main
question said that the (Government
had before it a proposal for imposing
a ceiling on gold vut that in view of
practical difficulties they have not
been able to move forward with this
poposal for a ceiling, I should like to
know whether it is not a fact that &
number of black money holders are
utilising their black money for the
purchase of gold and one of the diffi-
culties is that you do not want to
embarrass the black money holders
and that is why you are not imple-
menting the proposal?

SHRI C. SUBRAMANIAM: As far
as the possession of gold ornaments
is concerned, once we are able to
trace them in the form of ornaments
or in the form of gold, then they have
to explain the source from which they
purchased. Therefore, there is no
question of any soft corner for smug-
glers; I do not know from where that
So0ft corner comes, but not from the
Government any how. We shall take
all the necessary steps for the purpose
or dealing with the smugglers either

in the form of gold or in other forms
of wealth,
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SHRI PRANAB KUMAR MUKHER-

JEE: We shall take that into conside-
ration,

SHRI MURASOLLI MARAN: The
hon, Minister has stated that there
was a proposal to bring forward a
ceiling on the possession of gold and
gold ornaments. Does it mean that
you are leaving out diamond and pla-
finum and other precious metals?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE: (a)
The Estate Duty demand created
during the year 1973-74 was Rs. 1142
crores, The collection out of cusrend





